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By„Shri„Goyindan„S^„Iampi^_Meriiber_,iAl :

RA No-35/2001 has been filed by the applicant

in OA No- 1279/1999, seeking the recall and review of

the order passed by the Tribunal on 29-11-^000,

dismissing the application-

2.. We have carefully gone through the RA, the

impugned order was pronounced in the open Court after-

hearing all the parties and perusing the relevant

records' and in the presence of the counsel for both

the applicant and the respondents. By the order,

imposition' of penalty of 50% cut in the applicant s

pension directed in the proceedings has been upheld by

us, as we found that the proceedings have been gone

through correctly and there was adequate evidence to

sustain the penalty-

V



3- RA has been filed pleadihg that the

benefit of decision of the Tribunal in the case of

SaxLa __DjevlJ^s^„j3omiTLLssijoaer jojL CUL

QAX—6.481. which followed the judgement of the Apex

Court in the case of Suraifnal_Vs.^ §tate„XDelhi„Admn.^l

L12ZZ 141 see 5951. has not been extended to the

applicant as mere recovery would not prove the case in

the absence of other evidence/ notice. This plea is

not accepted as the evidence brought on record that

the applicant had voluntarily accepted the bribe and

the same is recorded in the order.

4. RA also seeks to rely upon the decision of

the Hon'ble Supreme Court in Nagacai_&„Others„Vs.^,

State—^ot„„Kartiataka CiL J^993 „C5l._27l.- In the said

judgement the Hon'ble Apex Court prescribes that

re-examination and reconsideration is based on the

universal acceptance of human fallibility and directs

that when mistakes are pointed out judical fora have

to accept the situation and re-examine the issue. The

noble principle is always to be adhered to if mistakes

do occur. perusal of the order would make it amply

evident that we had considered all the facts placed on

record and given the order, which was the only

decision in the facts and circumstances  of

the. case. Applicant has not brought any error

apparent on the record or any facts which would

warrant any re-exarnination .
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In the above view of the matter, RA is

as being devoid of any merit in
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